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REFORI OF Jin LAW COMMISSION ON
riir. INDIAN REGISTRATION ACT, 1908

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANNATH RAO): Sir, I beg to lay on the
Table a copy of the Thlrty fourth Report of
the Law Commission on the Indian
Registration Act, 1908. [Plated in Library. See
No. LT-4198/70.]

Tin: FINANCE ACCOUNTS (1968-69) OF
THE CENTRAL GOVERNMENT

THE MINISTER Ol STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Sir, on be-
half of Shri K. R. Ganesh, I beg to lay on the
Table under clause (1) of article 151 of the
Constitution , a copy of the Finance Accounts
of the Central Government for the vear 1968-
69. [Placed in Library. See No. LT-4226/70.]

MR. DEPUTY CHAIRMAN:
stands adjourned till 2 .M.

The House

The House then adjourned for
lunch at thirteen minutes past one of
the clock.

The House reassembled, after lunch, at two
of the clock, MR. DEPUTY CHAIRMAN in the
Chair.

I. REPORTS OF THE
COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

II. THE REPORT OF THE COMMITTEE
ON UNTOUCH ABILITY, ECONOMIC
AND EDUCATIONAL DEVELOPMENT
OF THE SCHEDULED CASTES AND
SCHEDULED TRIBES— conld.

SHRI B. T. KEMPARAJ (Mysore): Mr.
Deputy Chairman, the Government has laid on
the Table of the House the reports of the
Commissioner for Scheduled Castes and
Scheduled Tribes for a number of years to-
gether. This clearly shows how much delay is
caused deliberately by the Government and
what interest they take for the development
and the welfare of the Scheduled Castes and
Scheduled Tribes. Here is an important con-
stitutional question that has to be taken note of
and that is under Article 338 of the
Constitution, there must be a Special Officer
appointed by the President. But here let us see
how this Commissioner came into existence,
under what provision of law or under what
procedure. That is a question to be considered
very seriously.
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The report ol the Commissioner ought lo
have hern given a constitutional sanction. 1
refer you, in this connection, lo clause (1) ol
An. 338 ol the Constitution which reads thus:

"There shall be a Special Officei For the
Scheduled Castes and Scheduled lubes to be
appointed bv the President.

(2) It shall be the duty of. the Special
Officer m investigate all matters relating to
the sale-guards provided for the Scheduled
Castes and Scheduled Tribes under this
Constitution and report to the Presi-denl
upon the working <>1 those safeguards at
such intervals as the President may direct,
and the President shall cause all such reports
to be laid before each House nl
Parliament".

Therefore, here is a specific case where the
Government has never thought of recognising
the office of the Special Officer in the same
way as they have recognised the office of the
Election Commissioner, the members of the
Public Service Commlssmn the Judges of the
High Courts and Supreme Court, and the
Comptroller and Auditor General of India all
of whom are appointed by the President. What
arc the exigent ies and reasons to reduce the
status of the Special Officer to that of a
Commissioner who is nothing but an
additional  secretary attached to some
department. It may be due to the exigency of
convenience for the government to reduce his
status to that of an additional secretary so that
he could he given guidance or even pressurised
not to give a correct report on ihe Scheduled
Castes and Scheduled Tribes in the country.
Moreover, is there any department at the
Centre which directly deals with the welfare of
these people? If there is one, where is it? [ am
surprised to note that the Scheduled Castes and
Scheduled Tribes have been knowingly or
unknowingly brought under backward classes.
When (here is a specific mention of Scheduled
Castes and Scheduled Tribes, what are the
reasons for the government to put them
together with the backward classes? It is a very
important question. No other backward class in
the country, as far as everyone of us is aware,
could be brought under Scheduled Castes and
Scheduled Tribes. Therefore. dphatically
suggest that the Government shoul think of
having a department particularly meant for the
development of the Scheduled Castes and
Scheduled Tribes.

Several committees have been appointed
from time to time and in one of these reports it
is said that there is untouchability prevailing in
the country among the Scheduled Castes. But
that cannot be the criteria why no special
consideration is extended to them for their
progress. There are other communities who are
as poor as the Scheduled Castes people. But a
distinction has to be made here to find out how
far they
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arc backward and I ow far [hex suffei under
untom liability which i- a stigma attached
to them and which is still remaining in the
minds of the Taste Hindus in the country.

I hen fore, is ii 101 nei essarj tor
the Covernmenl to ibii k now, alter a lapse
ol 23 years, how the) thould remove
untouch-ability? As far as thi untouchabilit)
question is concerned, onl) a  untouchable
will know what mental agon) and torture lie
has to undergo A caste Hi idu ma) not
understand .about it. We have i e righl to
expect civility and decency from dvanced
persons in the Hindu society bin n spite
of that, when they come to know that I
belong to the Harijan class, there <ill be a
menial change in them. Ii is tber Sfore
necessary that the Government should think
how best to remove the untouchal ility.
During ihe earlier part of the Firsl PI: n, the
Government had a scheme both in the Slates
and in the Centre under which they used to
celebrate the Harijan Week. At liiat time
there used to be community dim is.
temple entry, etc. and so much propaganda
used to he done. It. went on only lor a few
years. Later on, perhaps some intelligence
dawned on the concerned officer an. I be
advised that such things should noi take

lace. Therefore the Scheduled Castes are

ow becoming conscious of their rights and
responsibilities and (hey are also trying to li
id 0111 how they can come up and live
a- honourable citizens in the country. To give
an example, so much of propaganda is bei ig
carried on about the minorities. So much
support is urged upon throughout the country
at the level of the National Integration
Council that (he interests of the
minorities should be  safeguarded. If there
is in) communal trouble, even the Prime
Mini ter rushes to the place. But when 42
Harijai  were burnt in Tamil-nad. there was
no response from any quarter and \on know
there »as a_Calling Attention given in ihe
last sessi in ibout 4 persons who were burnt.
No afeg iard is thought of and no report is
coming_forth about it. When such 1s the
state of affairs in the country, are not the
Scheduled Castes a minority community in
the countr ? Why shouldy not the same
attention he paid to them? That is my
first question.

Secondly, as far as ihe services are
concerned, most of my friends have given
the means that have been adopted by several
Departments of the Government to make
even deserving candidates not suitable for
appointments. If that is the state of affairs,
the simple queston thai lashes to my mind
is, when and how the Government is
thinking of solving this problem. It may not
be out of place if I mentioi here that in the
ICS training institution at Madras, where 42
students were admitted for training, 17
people who passed in the written tests failed
1n the viva voce.

Sir, here is a thin; where we have to think
seriously. Now they give a particular
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1 training to the students to qualify
themselves I ~ to appear for the IAS and II'.S
examinations. !  When the) get through
successfully in the written  examination,
what are the special reasons or
extraordinary reasons, unfounded, and
unknown (o human 1mag1nat10n thai the)
have failed in the vive Voce}Ihereforc
Sir, why this kind of attitude should be
there, an attitude, on the one hand, to
encourage the students belonging to the
Scheduled Castes and Scheduled Tribes,
as thou%h they have been really taking so
much of interest in them, to give them all
possible aid, all possible help, all possible
assistance and ultimately, on the other hand,
the attitude to see that the) do not thrive or
do not successfully pass in the examination?
Is it the desire of the Government to make
other people in the country understand that
with any amount of attempt oi any amount of
assistance or any amount of encouragement
given to the Scheduled Castes and Scheduled
Tribes they arc not in  a position to make
use of all that because of their unsuitability?
This is the point and this is the inference
that one has to draw. In the last twenty—three
years, in the vacancies in Class osts, only
about 1.2% of the vacancies have Been filled
up by them. But what happens to the back-
log? Is there any scheme or proposal, or is
there any plan, according to which the
Government is thinking of lilling up this
back-log?  Though Clause (1) of Article 16
says thai there shall be equality of
opportunity for. all citizens in  matters
relating to employment or appointment to
any office under the State. Clause (4) of
the same Article gives special consideration
to the Schedulec% Castes and .Scheduled
Tribes in the matter of filling up the
vacancies by appointing people from
among them to such vacant posts. But, Sir,
even  there we are aware of the fact  that
some High Courts have held that, according to
Articles 14 and 15, not more than 50 per cent,
reservation of the vacancies in Class III or
Class IV, etc. can be made for  them.
Therefore, even there we find that the
chances of their gettlng appointments  in
several departments is at a very low ebb.
Therefore, Sir, what is it that the Government
is thinking of doing for the progress and well-
being of the Scheduled Castes and Scheduled
Tribes? Should it not be the desire of the
Government—whichever Government it may
be—when the specific provisions are there in
the Constitution, to see how best and in what
way the interests of the Scheduled Castes
and Scheduled Tribes should be
safeguarded? A Secretary-General has been
appointed only for the Backward Classes and
the interests of the Scheduled Castes and
Scheduled Tribes have to merge with their
interests. Therefore, where is the guarantee,
and what are the ways and means,
and has the Government over
thought of paying particular attention for
the welfare of these Classes? That has to be
ISnade clear. (Time bell rings). Why the bell,
ir?
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MR. DEPUTY CHAIRMAN: Eighteen
minutes you have taken.

_SHRI B, 1. HEMPARAJ: Have I taken
eighteen minutes?

Now, Sir, about the land problem. Though
1IK Government makes several statements
through the radio—just for propaganda per-
haps—for bringing about land reforms, it has
realh no idea, it seems to bring forward a
legislation to see that the tiller must he made
the master of the soil and that absentee-
landlordism must be done away with.

.V far as education is concerned, the Gov-
ernment has gone back from its previous
scheme of granting scholarship to post-matrie
students. Several States when they have been
asked to meet this expenditure have replied to
the Central Government that they are nol in a
Eosmon to cope with the proposals thai have

een made by the Central Government, Then
what is the alternative left?

Another most important point which 1 ivani
in submit is the Planning Commission, the
Finance Commission and the Na-linnal
Development Council—these three bodies
have never taken note of the existence <il the
Scheduled Castes and .Scheduled Tribes in the
country. They have not got an) plan, the) have
hot got any proposals; the) have nol even
thought how they can prepare a master plan for
the overall development of the Scheduled
Castes and Scheduled Tribes. Yesterdav one of]
our colleague-- was pleased to mention_ that
there is a Ministry which has been giving
continuous consideration for rehabilitating the
refugees coming from East Pakistan and West
Pakistan, bin why has the Government not
thou%ht 'nl a master plan for the all round

development of the Scheduled Castes and
Scheduled Tribes who are in no way better
than the refugees who have been coming from
other part-,. Sir, we have extended our cbarit)
to the I iberans; we have colonised them and
we have given all possible- aid and assistance
to them. But don't these Scheduled Caste-, and
Scheduled Tribes people deserve the same
consideration if not more? In the end I want to
say that you can never remove untouchabilicy
by piecemeal legislation. You will have ta give
full consideration and thought to the overall
development of these communities so that
whatever guarantee has been given under the
Constitution can be made use of bv them and
these people may be benefited.

Thank you.

it gadan dammet oftw (-
) guawifa wEEw, I o§Ar &
arr s i snfaat @ar sefa mfas
STferat W SeqoAT 9T AT ATt
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F1 wrigw aqraatos e gt afafa
#1 ufFazs = @mr o g (7 saa
are ® 1 fa=r 2aw Agar g 9 399 w7
qH A 9 94 A (AT e ¥ aw
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FTGAAT H AT AT | IHE A7 qfzAt aw
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A7 A7E |7 9917 (647 | I9%F F5 TR AATH
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Tt wiforo F¢ G &, G a@ T 0 &
72 Z 04 ungfaw WA § oA A
6T EH TG & A R T AFT T2 AHAIAT
# fordt azv e ® & | v Faraar mfowrfas
ETATFIZHT IARI H2 FAT Aqrfzw M
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FAFT ATAT A A9T T AT FOH-GAT TART
A & a7 T =;ifev, &7 A[r A5 2 9%
AT g7 afw 3w wfe & 99 oare
gf At 2 a7 mfzafedt &1 a4 arfen
AT | AT A7 ZAE] AFAT A | 97 A0,
forar ST W HTTEEW FTA T fAd
FART AIRIT AT A A 79 A7 AgAAT
AT iz, T A =t fadr dr W
21 aFAt 2 3z At wifed aifw s 371
A Az AW g A e & oafad
T4 | TH TE T ZH TAF1 ST F5M1 A1{2d |
TS &1 TATAS FT B7HT7 AT AZ FAA L |

AT A TTAT AT 09 9% 01§ q9E
JHT THT |

I A AETOT AT E A 72 A
TR AU R AT A 7| A A4 A AT
T FEF I7 9 Tl #7 ag e
qUT F | S FATH ART WAL R 070 AT
a1, #fw ok 1 foe A F v w9
T AT H17 AT A AL A F I |
H WEH AT AT AT H qTH TAFT ATAT
F srr nfa T A= e v fom w0
] AW 97 HH AT GATA AW N[ A
I A9 aH TE UF A A A AT
& e & woTr A7 WA F A0 T WA
HE AT A 77w 3w ot waw A
AT | 27 A WA § [0 qd, I
Al § ¥ f2ar | T A 7 Ao At
StET T AfFA, WA T AET FAR AAAT

TAT T HA R T A FTETEZ7EAT |
&R A o7 o E, Afew &
st 2ot fad drsasfas era8m 2 394
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[sft aadtava wiarem st aifew

A WAl A1 wpfow grAd A A
T2\ foar s & ar Fem i@ | fpm %
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qgd AT AT Fw F 7 Ay @ At A
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B )3 A AT T AT TG AYE A
e g e A1 Al & JeT @, o
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% ol gremr aa T T ) S aFR i
¥ 4% Z, AT AW, T To Mo AT qTE0
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e &1 AET F, W7 feaifea s qor
741 ZAT & | 39 AT AET 07 57 FT
fasre e =rfer | ST 77 WA FATH
fas F97 s 78T ZAET AT |, 99,
# WA TF 207 F W AT T, HATAZ Z1 AT
2, 9 q7 A FAAAAT qATT A, 7O
o 4, 29207 4, T20 F WA 4, T 9
SAT 99 W §, TR AHATAT T2
FATE | F0 ATHHET § T TAAT 4T, 0T
A ITH A qT AT, A FE AT, A
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Tt P & far gv F o= 7 9w A
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aifamt & asFi 1 qlagr & 7€ 2 340
ATE A AZATH AT WHIT KT A9 fFAem

T ATEF T2 ATEI7 39T TEA T (40 FFA7-
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AqTd T4 HEAT |

SAAT FEN7 0 W ATE AT |

SHRI N G GORAY  (Maharashtral:
M, l!rpuu Chairman, Sir, what we are
discussing today is (he progress and  de-

velopient of those crores of untonchables,
the Scheduled Castes and the Scheduled
Uribes. Sir. cvither we treat this as a hards
annual or we treat this ns an  efort,
sincere effort, at searching our own hearts

Sir, il the test of our sincerity is the hours we
have spent in discussing these three reports,
then we could say we are sincere since we ha\e
spenl 22 hours in ilie I.ok Sabba nm\ about in
to 12 hours we are going to spend in this
House. Jim. Sir, I think that it will be a great
mistake il sincerity of our efforts is tested on
the basis of the hours that we spend in sueh
discussions.

Sir, only in today's morning papers you
mlght have read that on the 14th of this month,
uitich day we celebrate in the name of
Pandil Jawaharlal Nehru, the Harijaus of Delhi
are going to take out a narked morcha of the
Haitian children in order to impress upon US
the fate and the destitute conditions in which
the children of the Harijaus li\e: ihev do not
have even enough clothes to wear.

Sir, I would like to point out here that this is
a question that really relates to one-fifth ol our
population. The Scheduled Castes are near];
seven notes and the Scheduled Tribes are
about four irons. Eleven crores of our own
kilh and kin and two of our tallest, men.
Mahatma Gandhi and Dr. Ambcdkar had
toiled all their life with all their energy to
improve the lot of these unfortunate people.
And 28 vyears ill lei Swaraj we are still
discussing how to remove the gap that exisis
between the touchable*, and the untouchable.
I think there could not be a more eloquent
condemnation of the society in which we are
living today.

Sir, I was surprised to find that in this report
submitted to us by the Elaya Peru-mal
Committee on the very first page they have
analysed the situaiton and the)' have given in
very concrete words the entire problem as it
exists today. I may be permitted to read from
that report. In paragraph 1 they s;n ;

. The real solution or the only question
of supreme importance to be considered is to
devise how to bring about the necessary
reform ot the Hindu social order. There must
be a deliberate plan of action to be carried
out through social engineering."

And later on they add:

"The most crucial question of social
reorganisation is to break the hold of the
institution of caste system. This can be done
by deliberately creating new loyalties across
caste lines, new status systems and power
structures that are not based or dependent on
caste. In fact, here is the true test of a
national leadership."
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Sir, what has happened is that we have not
enough time even to discuss these reports
every year. After a lapse of three years we are
spending a little time over them and most
probably for the next three years ihere will be
no discussion at all. In the meanwhile the
situation will deteriorate stdl further. I admit
that all the State Govern ments and the
Central Government have arranged for
scholarships provided for the uplift of the
Harijans and the Scheduled Tribes.

But in this very Report, it has been pointed
out that whereas a State decides to spend Rs.
10 lakhs or Rs. IS lakhs, the actual
expenditure is Rs. 3 lakhs or Rs. 5 lakhs.

SHRI K. S. CHAVDA (Gujarat): And even
that is spent for other people.

SHRI N. G. GORAY: One can point out
instances after instances. Even in a Slate like
Mabharashtra which is considered in he a very
efficient State, a progressive State, you will
find that whereas they had provided Rs. 10
lakhs or Rs. 15 lakhs, the expenditure has not
been more than Rs. 3 lakhs or Rs. 5 lakhs.
Then there is the question of implementation
of the various schemes. I would like to point
out that: the enlite administrative machinery
is so callous that they really do not feel any-
thing lor these people. It is only a sort of
formal implementation. There 1s not that
yearning desire and, therefore, you will find
that the Scheduled Castes people and the
tribal people are suffering from an acute sense
of frustration and I won't he surprised if these
will be the pockets where the most extieme
form of revolt or protest or dissent would
soon develop. You look to the entire Adivasi
area extending tight from West Bengal to
the borders of Gujarat, the State where
Mahatma Gandhi lived, worked and preached
his doctrine. You will find that across the
Vindhyas, across the Satpuras, throughout the
length and breadth of the land, the Adivasis
continue to be where they were for centuries.
A few might have prospered. A few might
have found their place here in Parliament or
in the legislatures. But the common Adivasi
or the common Harijan does not feel in any
way involved with the Plans or the various
schemes that wc are discussing here. He
thinks that he is always left out.

Sir, very recently I had an occasion to
attend a youth camp where a lot of Harijan
boys had come. Talkm franklv to me, they
said, "The concessions that are given to us by
the Government are resented b%: the caste
people. They say that we have hecome the
sons-in-law of the Government. When after
finishing our college course we go back to
the village, the treatment
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that we get is the same as in the old times." The
young harijans has the advantage of education.
His sense of justice is sharpened and because
his sense of justice is sharpened and he finds
that in the village he is treated just as his fore-
fathers were, he thinks of nothing else -except
rising in revolt against the society. He may not
actually join the ranks of the revolutionaries.
But make no mistake, the Harijans and the
Adivasis have sympathy for the extremist form
of violence that is taking place in the country
They think that there is nothing else that will
awaken the conscience of the people. This, I
think, is a very dangerous situation. Therefore,
the questlon is not lion lung we debate this
issue. The question is what commitments we
arc ready to make. Are we ready to make
certain commitments? Are we ready to fix
certain targets?

Let us start with the most simple thing—
water for the Harijans. Sir, you will he
surprised to know—well, you may not be
surprised because you come from the State
from which I come—that in a recent survey
we found that in villages round about Poona
which is considered to be one of the most
important cultural centres of Maharashtra,
even to-day the Harijans are not allowed to
fetch water from the wells used In  higher
caste people.

Ami the situation is the same throughout the
country. On the door of the hotel a placard, a
notice, is there that under section so and so,
under the orders of the Magistrate, this hotel is
open to all the people irrespective of their
caste, sex, etc. en. and in the next corner is kept
a broken cup with a broken saucer. For whom
is it? It is for the Harijan. The Harijan knows
that it is meant for him and everybody knows
it. Everybody who patronises or goes to that
hotel knows that it is meant for the Harijan.
When the Harijan goes there he has to take his
tea in that broken cup. He has to sit outside the
hotel and drink his tea. fu mv own State there
are villages where if the teacher is a Harijan, he
has to sit outside the school and teach the
students who are inside if the school happens
to be in a temple. And there are many such
schools in temples because there are no
separate buildings for the schools. This is the
state of affairs. Therefore, I would like to say.
let us concentrate on some problem and what
the problem is has been defined many times.
We are aware of the problem. W'e know where
the shoe is pinching. We also know how hard it
is pinching. All that this House and the Lok
Sabha and the Government, whether at the
Central level or at the State level, have to do is
to fix certain targets and try to see that the
measures are carried out and implemented in
full.  Why cannot we, as I
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suggested, start with wells? Let us
take three or four  States, say,
Mabharashtra  or Rajasthan or Gujarat, and
see that within llie next one or two years
all these wells are thrown open to Harijans
not only formally but in actual practice.
We shouldsee to it that so many
Harijan boys or girls are admittei to the
medical colleges or to the other i tculties.
Always it is said that they do not come
up to the level. Yes, very natural] . Hut
how can they compete with my ion or
the son of somebody else sitting here
who has all [he background of ed ication,
who has all the background of culture? If my
son does not Study ai home, ei iier 1 OF my
wife or his sister or his broil 1 will ask
him why he is noi studying. 1 he has
got some dilli-CUlty he will net our
help. Bui this sort of atmosphere doe not
obtain in the house of a boy who belongs
to the Harijan or to the Aclivasi
community.  Therefore, arrangements for
pedal  instruction will have to be made,
sir, you are sitting here. We had Dr.
Ainbedkar who was the tallest of our
intelligentsia. If we could produce such
people, why should we not believe that
all these Harijans arc capable of rising lo
thai evel provided they are given a
chance? Therefore, the main
responsibility on  the Government is
to provide theni with a chance. Give
them the necessary coach ng. Make ii
possible for hem to rise to Ilie highest
level. There are very few collci tors;
there are very few IAS officers, there
are very few army officers from these
castes. Everytime it is said that the right
type of material is not available. Why
should we mnot try to seetoit that these
M 1114 boys, these promising boys, are
ret rutted and that every effort is made
to provide them with all facilities? Let us try
to reach an objective of, say, 500 young
Harijan  and Adivasi boys who  would
be trained during the next two years. TI t
Centre and the States will spend as mich
as is necessary and then ask  those
lioys to appear for the competitive
examinations. I  would suggest another
thing. Th( re are collectors. Let us try to
develop some young Harijans as their
understudies. Let a Harijan sit with a
collector and see how the collector
works. Let him sit with a judge, let there be
a chair next to (hat of a judge for him. Let
him see how it is done, how  justice Is
dispensed, how administration Is carried
out. That way you will have to take very
drastic and sincere steps and that way alone
these problems can be tackled.

About the landless people, it is not
necessary to say more. This problem has
again and again been emphasized and it is
very necessary to see that the Harijans are
rehabilitated so far as rural areas are
concerned. It has been admitted by every-
body that the percentage of landless among
the Harijans is the highest. But I was sur-

prised that in the recent AICC session at
Patna no less a person than Shri Jagjivan
Ram expressed his happiness that the
hhoomi andolan satyagraha has died its own
death. For whom was this land agitation or
bhoomi andolan  conducted? You will find
lhal in this land satyagraha launched by
the CPI, the SSP and the I'M", hundreds
of Harl]ans had taken part. The Republican
Party of India has already announced that they
are going to have a country-wide satyagraha
for land distribution. =~ Why are they
resorting to these methods? I know that Dr.
Ambcdkar was of the opinion that after
independence and alter we take to
parliamentary methods, (lure is no  room
for satyagraha, there is no need for
satyagraha and the protest should only
be confined to the Parliament and State
legislature. But alter L\'! years, even the
Republican Party of India had to say this that
they shall resort to land  satyagraha. ~ Why?
Because, we are not being sincere in
implementing the programme, of land
distribution. In the Thana district near the City
of Bombay there have been thousands of
instances where the Government order that
the surplus or fallow land be given to the
landless was carried out in this way that the
grocers in the city, or a saloon keeper or a
hotel keeper and others were given land on the
ground that lluv ~ were landless. Are these
really landless people?  Instead of giving the
land to the landless Adivasis and Harijans, the
Mamle-dar gave the land to these shop- keepers
in the city. Then we had to pressurise
the Government and the Mamledar had to take
back those lands and then redistribute them to
the Adivasis. Why has this happened? 1
hese people who  belong  to the  upper
classes have no sympathy for the down-
trodden. Thus the lower castes get tired
and  disillusioned about the parliamentary
methods and they begin to talk of bloody
revolution and all that. In the district of
Thana, probably the CPM have their biggest
recrultm% ground and most probably they
would like to go the  Naxalite ~ way.
Therefore, I am trying to impress upon
the Government the need to implement at least
the ceiling programme. But we find that all
the Chief Ministers, whether they belong to
the Congress 'R) or Congress (O) or the
Swatantra Party have said that there is no need
for the ceiling. They say: "We have already
distributed the surplus land". This is in spite of
the Prime Minister's insistence that this is one of
the crucial problems and surplus land should be
distributed. The Chief Ministers had the courage
to say to the face of the Prime Minister that
there was no need for any such thing.

We have become so rigid in our attitude.
Whenever the upper class talks of the Harijans
and Adivasis, it is more as a formality than
as conviction.
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Therefore 1 am saying that unless the
Government or the Minister who is in charge
of this lavs down certain targets which will
have to be fulfilled during this year, next vein
and the next five years, 1 ill ink we "shall be
where we are. Every year the same sort of
report will be there, and the same sort of
discussion will lake place Permit me to refer
to one of the reports that was given to us when
the National Integration Council met
recently.

In this report they have referred to the Elaya
Perumal Committee recommendations which
were:

"Increase in the rales of scholarships—
both at prc-matric and post-matric levels.

The income limit of parents for award of
scholarships should he raised to at least
Rs. 1(X)0 per month.

Special coaching and aptitude tests should
be started to find out the talents of
Scheduled Caste students.

A few special schools/colleges should be
started by the Ministry of Education on the
pattern of Central' Schools where 60 per dot
of the seats shoidd be rescued for the
Scheduled Castes.

The number of overseas scholarships for
Scheduled Caste students should be
increased from 4 to 15 per vear.

increased hostel facilities should he
anade available for Scheduled Caste stu-
ents."

A very eloquent comment follows. The
comment of the Home Ministry is:
"These recommendations have been

considered. The) mean a great increase in
expenditure and it will not he possible to
meet it nutol the existing resources."

There the matter rests. On the one hand I am
quite sure that if anvbody from the Home
Ministry were present here, he would wax
more eloquent than myself and say these things
must be done for the Scheduled Castes, that
they are the most downtrodden in our society,
that they are the underdogs and they must be
given all facilities. Having said that, when you
come to the concrete implications of the very
modest recommendations of the Perumal
Commit tee, inn will find that a very small note
is added saving- it is not possible to meet it out
of the present resources. That seals the fate of
these people for the next 2 or :; years. This is
the cruel paradox. On the one hand we aie
overflowing with sympathy and whenever
there is a Gandhi Jayanti, we shall be saying
they are our brothers
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and sisters and we must do this and that. As
soon as the Gandhi Jayanti is over, for the rest
of the year," for 364 days, we shall forget
them and again start weeping over their late
when Gandhi Jayanti conns round next vear.
Therefore I am urging on the Minister, who at
least is a young and energetic person so far as
lcansee. ..

SHRI A. D. MANI  (Madhya
You mean the Minister of State?

SHRI N. G. GORAY: I am quite sure that he
is as enthusiastic about it and as sincere as
we are. So I would say that for God's sake, do
not talk in genera! terms. Fix some targets, fix
certain regions. Do not think ol the whole
country because ii is 100 big a country to cover
in one step. Therefore, fix targets, fix areas and
create the necessary adequate machinery for
implementation of whatever programme you
(balk out. If you do this in one or two States,
then \ou will see the whole picture changing
because the Harijans and the Adivasis in the
rest of the country will have the satisfaction or
confidence that we mean business. Here I
would like to point out that it is not the party in
power I hold guilty. All of us are guilty of
saving or promlsmg something to the
Jlaiijans or Acliv asis and doing nothing
about 1t. \\h;i 1 is promised to the ears 1s broken
to the heart, as Gandhiji had once said. What
is of paramount importance here is to fix a
certain target, to demarcate the areas or regions
in which we shall carrv out the: programme
unci to implement It in all: sincerity. In Punjab,
a verv prosperous .Stan- where the green
revolution has broken out, you find stories like
this that the wages to the Harijans in (he
field or to the firm labourers, are half of the
wages given to the others. Why should a
discrimination of this kind take place? It is
because the State Government does not care to
go into the problem. So 1 would like thai there
should be a cell in the Centre which will,
whenever such things happen, when atrocities
take place, rush to the spol and investigate the
whole thmg and lake the necessary measure-.
immediately. If the State Government, is not
willing, let us expose the Stale Govern mem.
whether il belongs to the ruling party or any
other pariv. II the political parties are not
cooperating in this, let us expose the political
partv also. You must have read a few months
back thai Guru Gohvalkcrji had come out with
a big scheme.

Pradesh):

He bad said IThat he had a verv
simple remedy by which
untouchables could be
tinned into lemchables. I have nor
heard anything about ii afterwards.

SHRI K.S. CHAVDA: Sir, if a Harijan

is made a Sankaracharya .
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SHRI N. G. GORAY: I have not heard
about it, but most probably it will conic when
the electioi come just as the cow oontes during
iln elections. Then we see the weeping cow,
shedding tears.

Briefly, what I vant to impress upon this
House, especially on the Government, is that
we must I- ve a proper target and adequate
machinery. We must demarcate the legions iu
vv iii.li we want to implement and from ] at to
year we must see to it that the programme is
implemented in lull. 1 hank yin.

SHRI CHITTA BASU (West Bengal):
Sir, we have beei discussing the Report of
the Scheduled Cat es and Scheduled rribes
Commissioner Eor three years. It would be niv
endeavour, \ it limit going into the iW tails,
CO draw the attention ol this House and niv
countrymen at large lo the facl thai the
problem ol the Scheduled Castes and
Scheduled Ii bes cannot be viewed in isolation
from | ¢ major natlonal problems of our
country. By the term "major national problem"
1 do not mean that this particular problen can
wait or can brook delay till we have solved
certain other very very important national
problems facing us. When I say il is a national
problem, I mean it is the primary problem
before the nation. Unless this primary task
which this Government and the whole country
are seized of is implemented, no other issues
can be called much more important than this
one. I think that even during the national
freedom movement of our country, the
question of uplift of this downtrodden segment
of our population was getting the uppermost
place. It is because of the provisions that an
enshrined in Article 46 of our Constituiion that
certain special measures have to be taken for
the development and uplift 'if the Scheduled
Casus  and  Scheduled  Tribes  who
unfortunately constitute the mosi downtrodden
segment of our population. Unfortunately we
have inherited a society which is caste-ridden
in which a very B idc population of our
countrymen has been victim of the social
disabilities, backwardness—economic, cultural
and social. Mv complaint is that the
constitutional pro ision which has been
enshrined has not been honoured in spirit and
in letter. Rail er, my complaint is that the
constitutional provision has been honoured
mote in violation than in implementation,

Sii, I would lik« to draw your attention lo
the particular constitutional provision, article
46, whi<Ti tyi:

"The State shall promote with special care
the educational and economic interests of
the weaker sections of the people, and, in
particular, of the Scheduled Castes and the
Scheduled Tribes, and shall protc t them
from social injustice and all forms of
exploitation."
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Now, let me first take up the question of the
special care for the promotion of educational
and economic interests. Sir, I have chosen to
take the 1961 census as the base for the
measurement of the problem with which We
are faced. I shall not quote many figures
though I possess a lot of them. The educational
level achieved by the Scheduled Castes and
Scheduled Tribes according to the 1961 census
is a very eloquent indictment of the
performance of the Government of India. Here
I find that the number of Scheduled Castes and
Scheduled Tribes who have attained the level
of matriculation and the equivalent of
technical diplomas and non-technical, dip-
lomas, technical degrees and non-technical
degrees, is very insignificant. ( do not want in
waste the time of the House by quoting the
figures because these figures are available in
the Census Report but my complaint is that
even after the publication of this Report there
has not been much improvement and there has
not been done anything with which we can be
satisfied. Therefore, Sir, this particular
constitutional provision that spe01a1 care has to
be taken for the educational and economic
interest of the Scheduled Castes and Scheduled
Tribes has been observed more in violation
man in implementation. If vou lake up the
question of economic interest it is said that
there is reservation in the matter of
employment but I want to explode this myth.

SHRI k. S. CHAVDA: There is no
reservation in the State of Bengal in Class I
service. All over India there is reservation but
not in Bengal.

SHRI CHITTA BASU: I am coming. I am
not holding any brief for any Government. I
will be more aggressive to attack them than
you can be.

As far as the employment is concerned there
is reservation of 12.5 per cent in recruitments
by the UPSC for the Scheduled Castes and 5
per cent for the Scheduled Tribes. I have got
figures to show that on 1st January, 1962 of
the 20 lakhs of people employed in the Central
Government 2.9 lakhs belonged to the
Scheduled Cartes and 0.4 lakhs to the
Scheduled Tribes. The former constituted 13.7
per cent and the latter 1.9 per cent and the two
together made a total of 15.6 as against the
reservation of 17.5. Now the Government will
come and say that they have already achieved
to the extent of 15.6 per cent.

SHRI G. A. APPAN (Tamll Nadu): That
includes all, scavengers . .

1SHRI K. S. CHAVDA: It includes sweepers
also.

(Interruptions).
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SHRI CHITTA BASU: I am coming. Here
lies the snag. You plea.* listen to what I say.
This is how the) are being cheated. This 1s
how they are being exploited. So this myth of
reservation for employment Iras to be
exploded. In that figure 1 have found that
Class I is only 1.3 per cent; class II is only 2.8
per cent of the total employment.

SHRI K. S. CHAVDA: There is none in the
State of Kerala in class I service, not a single
Scheduled Caste member, not a single
Scheduled Tribe member.

SHRI CHITTA BASU: Let me explain the
position. In clause III it is only 7.75 per cent.
In class IV including sweepers it is 17 per cent
and that is because no other community people
were available for working in this jo {) which
the caste Hindus would not do. So this is how
special care has been taken by the Government
of India as per the constitutional direction.

Therefore, I again come to my accusation
that the constltutlonal provision has been more
honoured in its violation than in its
observance. I quite concede that many of the
State Governments, including mine, do not
provide adequate scope for the employment of
the Scheduled Castes and Scheduled Tribes.
The Government, ii appears 10 me, irrespective
of the panics which run the Government—if |
am allowed to use a strong word—is
prejudiced against certain classes, namely the
Scheduled Castes and Scheduled Tribes.
Again, the very question is raised, the non-
availability of adequately qualified candidates
for recruitment. I only quote one figure and
that figure 1 quote from the presidential
address given by Prof. V. K. R. V. Rao,
Member, Planning Commission, at the
Seminar of Employment of Scheduled Castes
and Scheduled Tribes.

He says: 'Reserved vacancies cancelled
on account of non-availability:

Per cent.

Professional, Technical and related

workers 11.0
Clerical, sales and related workers ,13.1
Craftsmen and Production pro

cess  workers 8.6
Workers in  Transport and in

Communication 9.0
Others 14.7"

Thus you will find that a large number of
Scheduled Castes, even where very much skill
is not needed, have not been recruited and
they very much talk about that
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this disqualification has been the only reason
tor not providing adequate employment to the
Scheduled Castes and Scheduled Tribes.
Therefore, I again come to my accusation that
the Schedule(% Castes and Scheduled Tribes
have been denied the particular right that
tﬂe Constitution of our country provides for
them.

Then I come to the question that they should
be protected frSm social injustice and
exploitation. There are still social disabilities
under which the Scheduled Castes and
Scheduled Tribes have to suffer. I have got
reports, but I do not Like to quote them. 1
know it about mam States, even as our hon.
colleague, Mr. ' Goray has pointed out about
his own State. 1 know about Rajasthan. I know
about Punjab. I know about Bihar. I know
about UP and other States also. Even the
Scheduled Castes and Scheduled Tribes are not
allowed to draw wata from the wells which are
owned not b) a particular community but
which are owned by the Government in the
sense that the Wells have been dug up and con-
structed at the cost of the public exchequer. 1
know of instances where the Scheduled Castes
and Scheduled Tribes are not allowed to enter
the precincts of temples. He has also given you
instances in a city like Poona and in a city like
Bombay where the hotels are not open to all
classes, particular-lv the Scheduled Castes.
These are the social disabilities from which the
Scheduled Castes and Scheduled Tribes are
suffering. The Constitution enjoins on the
Government to see that they are protected from
social injustices and tiiey are to be pro tec led
from economic exploitation. These are the
social disabilities, but I emphasise more on the
economic explmtatlon As you know, as many
of the Members have point ed out, the majority
of the Scheduled Castes and Scheduled Tribes
have got the problem of rural orientation. I
have got figures to show that eighty or ninclv
per cent of them arc connected with the rural
life. Rural life automatically links them up
With the agrarian problem, but what have we
witnessed during this period?

The oppression is on two grounds. First of
all if the Scheduled Castes and Scheduled
Tribes have got any grievances, the autho-
rities in power remain alvvavs indifferent to
them. Any complaint lodged with an\ police
station 1s not properly attended to because
the Thanedar, the police officer belong to the
higher caste, and because of thai the) do not
even entertain the complaints made by the
Scheduled Castes and Scheduled Tribes
against certain persons who might have
committed a criminal offence against any of
them. This is lirM of all a case: of indifference
on The part of persons in authority. On the
other side there are daily instances of
connivance and collusion between persons in
authority and persons who commit crimes on
the Schedul-
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ed Castes and Scheduled Tribes. It there is a
land movement, it there is a question of
redistribution ol land and if the Scheduled
Caste and Sche< tiled Tribe people arc in-
volved in the movement, oppression and a
reign of terror in let loose. There is no
protection again t them. There is no protection
against economic exploitation which has been
condu ted fot wars and generations together,
and yet the Constitution of our country en
brines that the Government, the State will
protect them against economic exp101 ation.
Sir, 1 refer to the question of aliei ation of land
in many parts of the ¢ mil \ of the Scheduled
Castes and Scheduled Tribes, whose lands
cannot be parted with unless certain orders and
certain proc clnrcs are followed. I know in the
district ol Ila/aribagh in Ranehi the
"Statesman" once wrote that many of the
bungalows ol Ranehi town would have to be
demolished il the law of the land particularly
about K protection of land for ilie Adivasis
was to be given effect to, because those Adi-
asis had been deprived of their land, those
Adivasis had been cheated of their land and
persons in authority, persons with big i Honey
power, persons with big purses who have been
there in the hilly areas pure! Bed the land by a
fraudulent method, and the Government was
not available there I > protect the economic in-
lerests of. the Adivasis, the Scheduled Tribes,
although I would remind you that the
Constitution savs that the State is to provide
protection against their exploitation.

Sir, therefore, vast quantities of land have
been aliena ed in a fraudulent manner from the
Schedul <I Tribes. The Government remained
and still persists in remaining a passive
spectatoi As a matter of fact a great sense of
levolt is brewing and in a particular meeting of
the National Integration Council it was
discussed that if you speak really about
national integration, you cannot build up the
edifice of integration at tin- cost of IK
sufferings, at the cost of the social disabilities,
at the cost of the economic cxplni uiiin of the
most downtrodden section of our population,
who constitute about 1/20th part of our popula-
tion. We cannot recognize India without this 1
/20th part of our population . . .

SHRI K. S. CHAVDA: One-fifth.

SHRI CHI IT T BAST : Yes, 1/Sth. If we
have got to speak in terms of a nation, we
cannot speak in terms of a nation alienal bag
one-fifth of out population. Therefore, when I
started niv speech, 1 reminded you thai ii is ID
be \ cued from a national point of view,
nations point ol view in the sense that unless
we i m bring about speedy improvement of il i
lowntrodden segment ol our population it is
the nation which suffers.
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It is not only that the particular community
which suffers; then backwardness bars our
strides towards progress. Therefore the
Government should not remain satisfied
merely with making certain observations in
season and out of season that many things
have been done in the matter of ihe- uplift of
the Scheduled Castes and the Scheduled
Tribes. As my friend has right!) pointed out.
man] Stale Govern-ment's cannot even
manage to spend the nionrv allotted lor I he
development and uplift: of the Scheduled
Castes. West llengal is an example also. That
has to be borne in mind.

I want to make certain specific suggestions
particularly with regard to the torture to
which these Scheduled Caste people are
being subjected lo. A large number of
Scheduled Caste men, women and children
have been killed or butchered. In this matter
mv suggestion is that the Government should -
make an open declaration that the district
collector, the district officer, would be held
resp0n51ble if such occurrences ever take place
within the jurisdiction of his ad-ministration.
If such a savage thing takes place in a
particular district, it is the district official
who should be held responsible, lie should be
subject lo suspension or oilier penalty and
then and then alone can 1KV find some sort
of relief.

M\ second suggestion is that in ihe matter of
the implementation of the Anti-Untouchability
Act, immediately the Government should
issue an order that in temples or schools or in
the matter of wells which have been
constructed with the financial assistance of the
Government, any violation of the Act would
he deemed to be a criminal offence, and
appropriate steps should be taken against ‘those
w'ho violate it.

Again, there should be a cell in the Home
Ministry at the Union level and also at the
State level and at the district level to come to
the rescue of the Scheduled Castes when such
atrocities take place so that they may rush for-
ward to provide them with protection, in the
face of such atrocities likely to be commuted
upon a section of them.

In ihi-- uva\. by enlightened ubllc opinion, by
informed discussion and ‘t? efforts at the
administrative level, this problem should be
tackled, and unless these things are done-, you
will have to face not only the mild revolt
taking place here and there but a revolt
which will rock the nation for which you
will be held responsible, and no amount of
theorising about estabhshmg socialism in this
country and about parliamentary democrac [}1,

going to save- you from that catastrophe.
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TR T 1 0% wew qoq g | fafery
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SHRI NIREN GHOSH (Wesl Bengal): I
will lake a very few minutes because oui
group has had its speakers already.
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THE VICE-CHAIRMAN (SHRI AKBAR
All KHAN): You have given youi name and
lhat is why I called >ou.

.SHRI NIRI'"N GHOSH: I will offer certain
observations and they are these. This
"Scheduled Castes' debate has become a suit
of ritual year in and ycai out. The demand . is
made tor a three-day debate or four-day
debate. "We will debate it", is the demand
made. Then the debate lakes place. But
nothing comes out ol it. In fact, 1 remember to
have read in the 'Eastern Economist' bc-
longing to the Birlas that the poorer sections
of our country arc very easily satisfied, lhat
you can keep them contented it you dangle a
carrot before them. You need not give ilienr
even a carrot, just dangle it and they will
remain satisfied. So it has been I tin policy of
this Government from the very beginning
feeding on deceptions, graft, rhiianery and
what not. This is the son of thing lhat is going
on. 'lire Commissioner, and eci lain laws, had
also the nun Hari-jan' associated with them. I
think it is disgraceful. Alter all, they are
human beings, part of the Indian people, Why
should they be treated apart as this!- I can
understand workers peasants, middle classes,
but I do not understand the term 'Harijans'.
Why should they be called 'Harijans'? Either
ihc\ are agricultural labourers or poor
peasants; thai means something. But why
should they be tailed 'Harijans' precisely, as
if a dig-niic is being conferred on them.

That is the deception and bluff that we
are Eractlsmg do not _say that
Gandhiji meant it, but anyway ii is being
utlllsedandpractlsed and said in this
country. It is nothing else but dial: Ionly
want to say thai all including our part}
and myself also, plead guilty that we could
not do much about  it. In history 1 have
never seen an example. All these
downtrodden  people or what you rail the
agricultural labourers or the poor peasants
mainly they are agricultural labourers
without any laud whatsoever, thai is their
osition in society—-have never benefited
v these bourgeois laws, In this bourgeois
Constitution and the laws ol this Parliament
and the Government which controls them.
They have not benefited and they will
neyer benefit from that. The foundations
will  never change. [ have beard the
plea ol Mr, Goray urging upon the
Govemmenl to prepare some concrete
programme and proceed, but to whom are
you making this appeal and for whai
purpose? Their destiny can change if
these people eati lake il in their own
hands. I have also listened to speeches in
ihis very House from our Deputy
Chairman, Mr. Khobaragade, and Mr. B, K.
Gaikwad. They were saving thai a revolt will
occur against
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Why against the caste
Hindus as a whole, I do not know.
Alll11 caste Hincus do not subscribe
to "™ policy. A .wily untouchability and

the caste Hindus.

the social disa.iliiics whatever they
are Bow from the very position in"

the social  structure That is precisely
the main reason why Jagjivan
Kaniji, the Presidem of 1 e Congress
(R), never feels any inconvenience or social

disabilities. He comes from the same caste.
He has risen high up and so 1 . him these
disabilities do not apply. Perha * ‘these social
customs do not apprj to Mr. Khobaragade
himself, but in the (lores of people, they
do apply whether there ire laws or
not. So, unless  the) ih mselves  can
be madeto change this order, unless
they can lake destiny in iheir hands
under we can organise these pc< pic to seize
land which is theirs, whether yoor law
provides for it or not. whether your udiiiavy
provides for it or not, unless they efusc to

pay  what is railed interest to the
Sahucars, unless their indebtedness is w
ped out. unless these things are done,

lotbing will change their lot. What is requ
red is a sort of revolt in side the bea-santr)
of which the Scheduled Castes and Schedi
led Tribes form a good hunk at the ven
base. Unless they rise in revolt, no debate, no
law, no such reports will ever change ‘their
lot, "and that is sadll linking. That is why 1
myself plead guilty that we have not roused
them so that the banner of revolt is raised.
After independ ence for more thai two
decades they have nailed patiently. It is
quite correct that a carrot has been dangled
before them and they are still goiuj on. It
will go on and nothing will change unless
the political parties directly  organise
themselves.  Thev should see the mail point
that these people, as a part of the p asant
movement, should be organised, whe her
there arc laws ornot, whether (licit is
the Constitution or not. Parliament or not.
Thev must get. the laud which is the! ;. If
there is no law, thev should seizei. It is
the only legal things in rhe world to do.
There is noiliing illegal. It is a sacn d if only
tbey will do il. Their fate is Hiked with
the future of India. It is not oily their
fate, but ibe very future of India depends
on whether these things can be changed.
These things will never be changed, unless
the crorcs of Scheduled Castes an [
.Scheduled Tribes, six crorcs or seven croi s.
along with the oilier mass of peasantry, are
on the march and make a revolution.
They should seize the land. They should
refuse the indebtedness that is on them.

I challenge Shri Jagjivan Ram. I challenge
Sbriinati Indiia Gandhi. Tbey sav tin v are
progressive, The proof of the pudding is in I
he eating Can thev ewer say thev are
progressive? I sa they are reactionaries Yes, |
am bound to say that because you
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could declare a moratorium on peasant in-t
ebledness. Could you not do that? You could
wipe out the peasant indebtedness at one
stroke even when the sowcars and
monylenders are extracting money from them.
You could at least do that. Yon will never do
that because your party is ridden with
landlords and sowcars. You will never do that.
You always heed to their interests and
browbeat the entire India. You will never do
any land reforms. India will never In
democratic, India will never be progressive
India will never be industrialised, the socia

disabilities will never go unless 1 In village
structure is overhauled from top to bottom,
unless the 75 per cent of the people who live
in the countryside—and these people are part-
of the peasantry—make a revolution. In
history nowhere the peasantry have got their
land by bourgeois law. It was the French
Revolution which gave them land. In this 20th
century without struggle. without a mass
struggle, without a mass rebellion, they will
never be able to wipe out the social
disabilities. The test of a demur I;1lii party,
the test of a progressive party is whether you
can organise lliem and raise a revolt against
and shatter these agcold disabilities and agcold
feudal structure, and only on its debris can a
new prosperous democracy come up. Thai is
the crux of the problem. Otherwise, whatever
we nia\ sav we will be blocking the progress
of the country, we will be blocking these
downtrodden people. Chicanery, bow long
will it go? f do say that our partv will try lo do
its Ses! in this matter. We are a small force.
Had we been a big force, we would have
changed India bv this time whether your
Parliament makes anv law or not. H'c arc still
unable to do that, but 1 can Ohlv pledge to the
downtrodden section that progressive parties,
democratic parties and our partv will
ruthlessly light for iheir rights and try lo
organise them and will nnli them to take their
destiny in their own hands and just sweep the
lumberload of leudal structure that is cluttering
the- forward march of India.

st do Tio WEW . TG AT
oy = o afaanferar 35 eer @
qFT Z AN 457 F7 77 2 | 2 (At

HoorediT F A B 2 uE Al SHT

H wpez g1 A # fw d are e
ez arE wfwvee Fr gt 2w 34
A7 (7972 97 UiF T AT a2 TET
& | IAE, WA O :;irf.“' it f sregee
o w17 e Troe o fanar e une
F garTow  fAT AN 2 TN Ay e
31 & i 2, A 4 fo & I g age
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AT, AfET  Owr A8 g1 owAr & 1 Iuar
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F oo 17 2 ar 747 | = G0 w7 AqT 2w
SATAAT ATET |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Appan. You were not there
when you were called.

SHRI G. A. APPAN (Tamil Nadu): Yes,
Sir. I had been out.

Sir, it has become a common feature to
discuss the Scheduled Castes welfare reports
three or four years after the period for which
the report is due. Especially in the case of the
Eighteenth Report, the period covered is up to
March, 1968, 2] years afterward. The Elaya
Perumal Committee report covers the period
up to March, 1965. I do not know how we can
bridge the gap if we have to study the things
three or four vears after the situation on which
we discuss.

Mr. Vice-Chairman, Sir, I should thank
my friend, Mr. Chitta Basil, who drove into
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[Shri G. A. Appan] the very heart and light
of the situation that the composition of the
Scheduled Castes in class II is barely L.:! per
rent. In class II it is 2.8 per cent, ami in class
I it is 7.7 pel cent., while in class IV it is 17
per cent.

What is the percentage allowed for the
Scheduled Castes in the various categories of
services? Is it not 16 per cent? Where is 1.3
per cent and where is 15 per cent or 20 per
cent? When are wc going to achieve this goal?
Is the reservation vouchsafed in the
Constitution should be scrapped, or let us
Scheduled Tribes honest or is it deceptive and
given in a treacherous way? I do nol like that
anv Constitutional provision should be taken
in lhat light. If the Constitutional provisions
should be implemented, they should he
implemented  honestly. Or else the
Constitution should be scrapped, or let us put
that only one per cent will be given. I should
thank the hon. Prime Minister for raising the
reservation for the Scheduled Castes from \2I
per rent to 15 per cent. But what is the fun in
raising it when even one per cent is not
achieved.

Mr. Vice-Chairman, I do not like to boast
about myself. I had begun to feel the pinch of
casteism and untouchabilitv when I was barely
ten. From that time onwards, I have been
Fighting against this demon and devil. Now
even after 23 years of independence, the
Scheduled Castes and Scheduled Tribes
cannot have equal status in U.P. But even
when Dr. Ambcdkar had his own difficulties
in attending schools, my father had started
schools, 40 or 50 vears ago, for the welfare of
the Caste Hindus. My father was the Manager
of an elementary school started long, long ago.
I was Manager of a number of schools. Why?
Just to help people. But from these Reports we
find that even today the Scheduled Castes and
Scheduled Tribes are not allowed free access
in the Government schools, in Government
hostels in U.P. I should tell the House that
Madras was the first State to enact legislation
for entry into temples, for the admission of
Scheduled Castes in educational
institutions and for denying grants for ins-
titutions which would not take in 16 per
cent of the students from the Scheduled Castes
and Scheduled tribes. This was 30 yeais ago.

SHRI M. H. SAMUEL (Andhra Pradesh):
For the sake of historical record, it was in
Travancore that the first temple was thrown
open to the Harijans.

SHRI G. A. APPAN: I am speaking subject
to correction. If that be the case. I will accept
it. Now if even after these 30 years, the other
States could not rise to the occasion, if the
Members of Parliament and the Members of
the Legislatures could not rise to the occasion,
woe unto the representation given to these
wolves and lions in goatskin. But I should also
blame my com-
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munity, the Scheduled Castes and Scheduled
Tribes, for their present plight. Like the Jews
the Scheduled Castes are a cursed race
because they do not co-operate among them-
selves. They do not have unity even among
themselves; they quarrel among themselves —
Chamar, Mahar, Palla, Paraya, Malta and so
on; one community does not help the others.
These Bhangis or .sweepers are still engaged
in this scavenging profession. But do you see
anywhere these scavengers being given
sufficient ~representation cither in the
legislatures or in Pailiamcnt or in the Cabinet?
My policy has always been not to clamour for
more for my community but for even
distribution of all the benefits and privileges
for all sections of the Scheduled Castes. But I
have been branded as trying to raise myself.
Being a member of the Libra group. I always
try for justice and equality of opportunity, not
for selt-aggrandisement. Mr. Vice-Chairman,
what is the strength of our Cabinet here?

It is 51 or 0. Out of them how many are
from the Scheduled Castes? It is for the
Government to say this. 1 think at least the
Central Government should come forward to
bridge this gap. You see the Madras Gov-
ernment. Out of eleven Ministers two are from
Che Scheduled Castes. Can you not follow
this good example? After the present Ministry
came into power in Madras you see what a lot
of things it has done for the Scheduled Castes.
It has abolished all fees in all places. It has
abolished fees up to graduation. It has
abolished fees even for the Stale Public
Service Commission examinations for the
.Scheduled Castes. Why not the same thing
be done everywhere else? Wc will have to rise
to the occasion. Reservations are there for
Scheduled Castes only in Government service
and in public sector undertakings. I feel that a
law should be passed prescribing a certain
percentage of reservation for Scheduled Castes
not only in Government service but in all the
private sector undertakings also. I do not think
any man of fair play will object to such a
legislation. I would request the Government to
come forward with such a legislation. It is a
pity that in spite of there being the
Government rules, constitutional provisions,
etc. with regard to reservation of posts for
Scheduled Castes, all those rules and
provisions are 1gnored by most of the officers
who are in charge of recruitment. I have the
greatest regard for the education that they
possess, for the great positions they hold. But
should they not be true to the trust reposed in
thetn? Most of the officers in higher ranks try
to spoil most of the Scheduled Castes when
they come up for promotions. Such things are
happening even in the Statistical Organisation
which is under our Prime Minister. In 1962
three Scheduled Caste people were taken as
Investigators. There were five per-
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manent jobs reserved tor Scheduled Castes
and those posts were vacant at that time. But
the department the notorious department, and
some of its officers—I know their names but I
do not like to mention them— refused to offer
tho<e posts to these three Scheduled Castes
people. 1 would request the honourable
Minister to look into this matter. I wrote a
letter to Mrs. Gandhi, our revered Prime
Minister, about this and one nl her Assistants
sen a reply to me. I have received that reply.
What I want is if reservations are to coi rinue,
they should continue  honestly and
tonourably or else they should be snapped or
amended. Or do away with that particular
provision which deals with the reservation
question. Out of a total of 7.1 lakh vacancies
notified by the employment exchanges for
1968, 4,484 posts were reserved for Si
heduled Castes. And out of these reserved
posts only 1,358 posts have been filled up.
What is this? By this time the number of fresh
graduates and matriculates has gone up in
thousands and thousands. On the registers of
the employ-menl exchanges there are more
than 93,000 people waiting for jobs from the
Scheduled Castes and nearly 14,000 people
from the Scheduled Tribes. Even for the posts
of clerks for which bare matriculation is re-
quired there are so many difficulties. Please
see Appendix XXI >n page 202 of the report
of the Commissioner for Scheduled Castes and
Scheduli d Tribes for the year 1968. There is a
mention about the Export Credit Guarantee
Corporation about the chairman of which 1
have been telling you. That wonderful
chairman. Mr. Shourie, has not taken even a
single man from the Scheduled Tribes.

But in class I and 11, not a single Scheduled
Caste or Scheduled Tribe man. In the Heavy
Electricals, ( at of 885 jobs, barely 7 are
Scheduled < iastes and only one Scheduled
Tribe. In the Reserve Bank, it is simply
wonderful, vonderful, wonderful. Out of 1,175
jobs, in class I, there are barely six Schedule I
Castes and not even one Scheduled Tribe. The
Governor of the Reserve Bank should be
dismissed and all the officers who are in
charge of employment and appointment and
selection should be punished. As a safeguard,
let there be no selection committee wherein an
active, honest, true and bold member of the
Scheduled Caste or Tribe is not represented. 1
haye known some members of the Scheduled
Castes and Scheduled Tribes who have
ignored the interests of these communities
just to shan the loaf with other people. We do
not want such people. We want Ambedkars.

I have been telling a number of things a tout
what is happening in the Railway Department.
I have been telling Dr. Ram Suhhag Singh
and Shri Nanda also. The

[I1NOV. 1970] and Scheduled Tribes 174
| Ministers are really sincere. But the ; officers
misguide the Ministers and deceive the
government. Such officers deserve no

sym[)athy. When officers rise up to a certain
level, they should be impartial like balances.
But what [ see is that even at that level officers
are narrow-minded, communal and have
prejudice and aversion.' Woe unto them.

I suggest that the position of Scheduled
Castes and Scheduled Tribes in various
go\ernment departments wherever there is
reservation for them, should be reviewed not
after three or four years, but it should be
reviewed every month, every quarter, and
every year. If you want my services. I will
give them free, or I can give you any number
of people to work in honorary capacity. Today
government want onK people to be appointed
on high salaries like the present
Commissioner for Scheduled Castes and
Scheduled Tribes, who is a drain. We have
been requesting the Government to dismiss
him and post him somewhere. What can the
Scheduled Caste Members of Parliament do?
They can onlv talk. Will the government come
forward to remove him and to throw him into
the Bay of Bengal? Or, let him take rest or go
on pension rather than allowing him to spoil
the interests of the Scheduled Castes and
Scheduled Tribes.

THK MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMANTHAI-
YA): He need not take the trouble of throwing
him into the Bay of Bengal. He has retired and
retired honourablv. He can make a suggestion
as to who should be appointed- He need not
get excited or angry.

SHRI G. A. APPAN: I want a Dr.
Ambedkar, or a King or Abraham Lincoln.
After the death of Dr. Ambedkar and
Mahatmaji and Pandit Nehru, we are or-
phaned. You select; it is not for us to suggest.
Government have eyes and ears-and a
conscience. They can pick up somebody who
is honest and truthful.

SHRI K. HANUMANTHATYA:
can
suggest.

SHRI G. A. APPAN: 1t is for the hon. Prime
Minister. In our Tamil Nadu, after the death of
our Anna, our present Chief Minister Shri
Karunanidhi is taking all possible steps to
improve our conditions. Let us have at least a
person like him.

You

SHRI K. HANUMANTHAIYA: 1 agree
with the earnestness with which he speaks. Let
him also suggest a person. I will certainly
consider him.

SHRI G. A. APPAN: I am only one of the
so many Members of Parliament. I am a
humble worker. I am the poorest of all
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[Shri G. A. Appan] the Members of
Parliament and I have sac-rificed all my
money and health and everything else lor the
sake of this community. But for the interest 1
have evinced in the interests <>l the.
community, I would have been selected long,
long ago. In other words, it I had been a
coward or a show-box and given up the
interests of this com-munity, 1 would have
been selected long ago. I had even undergone
a fast unto death in 1946 tor the cause of this
community, rhat is why I have been subdued
like this.

I thank the D.M.K. Party for haying
selected me, not to help myself but to help the
whole nation and the community. If the
interest of my community is protected and
safeguarded, that will be the fulfilment of my
desires. What I speak may not be palatable to
many hut it is mv duty to speak though it may
hinder my prospects to get patronage which |
do not mind.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No.

SHRI MAN SINGH VERMA: Mr. Appan
is the fittest person for that job.

SHRI G. A. APPAN: I was even asked to be
a Minister but I said: 'Let me be an ordinary
Member'. Once a man comes to power, he
becomes selfish. I do not want to become
selfish. I have been serving my community.

AN HON. MEMBER: What is your sug-
gestion?

SHRI G. A. APPAN: It is for the Gov-
ernment. The Parliamentary Committee for
the Welfare of the Scheduled Castes and the
Scheduled Tribes have sent seven reports. |
find that even some of the Ministries do not
send the information called for by a
Parliamentary Sub-Committee appointed bv
the Government, namely, the Elayaperumal
Committee. If this should be the case, what
can we do? You will see from the report that
some Departments have said: 'not available'.
What are you going to do about them? They
could not sent even the information. Unless
some stern action, no improvement is
possible. Let there be a moral check, not after
10 years but every month. In the Khadi and
Village Industries Department, where 1 was a
small officer, we used to review our progress
every month, every quarter, every year and
adjust the target and pull up the officers. This
is what is required in every Department. I
have seen the reports of the various
Ministries. Some Ministries give the strength
of the officers. I saw a report published by the
Export and Import Department in respect of
the year 1965. There 1 was very happy to see
that the Ministry had given the number of
Scheduled Castes employed. Why not the
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Government make it a point that in every
Ministry's report, there is a provision like that?
lii the Small-Scale Industries Department the
Government even reserves the money but
where does it go. It only goes to the people
who will be to the detriment of the Scheduled
Castes. One man's meat is another man's
poison. A number of jobs are created as
reserved vacancies but after they are
sanctioned by the Government, they call for
applications and when even if a man is an
M.A. or Ph.D. he is declared unfit and they
appoint their own man. Even before the
advertisement is made calling for applications,
they make the appointment and when another
man comes for interview, he is declared not
suitable. After one or two years, they write to
the Government to de-reserve the post, to help
their own men who have been put in there.
This has happened in the ICAR and in the
Indian Statistical Institute. There is no
reservation for Scheduled Castes for non-
selection posts whereas an Investigator's post
is a selection post. It is wonderful. In
September or so they got the concurrence of
the Law Ministry and the other Ministries to
de-reserve these posts.

I would request the Government to please
review this situation of dereservation, this
conversion of 'reservation posts' into 'non-
reservation posts' occurring in the last ten
years, and to see that they are able to undo the
mjustice that has been done to the
untouchables.

THE VICECHAIRMAN (SHRI AKBAR
ALI KHAN): You have taken about twenty-
five minutes.

SHRI G. A. APPAN: I hope
forgive me if 1 take forty or
minutes.

ou will
orty-five

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Five minutes more.

SHRI G. A. APPAN: Whatever it is. I
always abide by the orders of the Chair.

THE VICECHAIRMAN (SHRI AKBAR
ALI KHAN): Five minutes more means that
you will have half an hour in all.

Please lake five minutes more and finish.

SHRI G. A. APPAN: Mr. Vice-Chairman,
Sir, I have a number of concrete cases. The
line where most of the Scheduled Castes and
Scheduled Tribes are employed is mostly
agriculture. But there has not been any
legislation on minimum wages for the
agricultural labourers. Of course for the
organised industrial labour many things are
forthcoming, they are getting many things.
Even if I have not studied up to the first
standard or second standard, if I could enter as
a peon or as a khalasi, I am able to get Rs.
300 or so as a peon in banks or



177  Reports an Scheduled Castes

;is a khalasi in sonic industrial undertakings,
in LIC and I lings like that. But how main of
the Scheduled Castes get these jobs? So I
would request and urge the Government to
come forward very soon with a legislation to
fix a minimum wage for the agricultural
labouri is and to start societies for themselves.
You know. Sir, in the lower rungs of the Adm
nistration, in the Van-chayats, in the
Corporatlons in ylie Town Municipalities,
there is no reservation for the Scheduled
Caste, and Scheduled Tribes. In the
Legislative < ouncils there is no reservation
fur the Scheduled Castes and the Scheduled
Tribes, i this Council of Elders, this Rayja
Sabha, there is no reservation for (hem. You
know, Sii in the Sw'alantra I';H I s there are
about 11 ir 15, but not a smgle fellow is a
Scheduli T Castes. In the Communist Parry
there are 8 or 10, but nni ;i -.ingle fellow is a
S<leduled Casle. In both the parties there is i
one. Anyhow I am just requesting, I have
written to some of them also that the second
man in anv place, the second man if not the
first, should be a Scheduled Caste mai . either
in representation or in appointments or in
delegations or in chairmanships »r in am other
thing. Do von think it is i o much for me to
ask for it? We only do not want to harass vou.
I have no faith in aggrandisement and in
aggressive nature. T ;0 by a passive nature, by
a request, by a humble nature. Unless lhere is
co-operation from the other side. nothing can
be don bv compulsion. As an example of
compulsion, people are trying to thrust Him i
on the non-Hindi people. You know, if only
Hindi had not been imposed, it would have
been different.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now you must finish,

SHRI C. A. APPAN: Here comes a qtics-
tion. Even after spending so much money on
scholarships and hings like that, when people
get educated up to Matriculation or IV \. or
M.A., if tho e people are not able to get jobs,
what is lie vise of it all? You are onh throwing
G ivernment money for nothing. You are only
wasting it. So the best wav to utilise tie
Government money spent on these people for
their education should be in finding jobs for
them, in trying lo have specialised training
courses from the lowest to the highest by
specialised courses.

A matriculate can be trained for steno-
graphy, a graduate can be trained for
stenography. One thing more. For every
thing they want thret or four years' expe-
rience. Where will this poor Scheduled Caste
gain experience? They have their own people.
I would request the Government— this 1s a
very important point—to see that in every
Government undertaking and ins-liiuiion
and institutions which take Government's aid,
licences and things like that,
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there is apprenticeship for the Scheduled
Castes and lubes who are fully qualified. Vou

know that I am one of those very few who
care._more FEor efficiency, ability and
qualifications.

1 have no hesitation to sa\ thai there is no
greater person than Dr. Ambedkar. Mr. 1).
Sanjivayya is also equally great. He had
become a Minister while very young. He had
been a Minister in Madias, a Minister in
Andhra and President of the All  India
Congress Committee.

THE VICE-CHAIRMAN (SHRI AKBAR
All KHAN): lie was also Chief Minister of
Andhra.

SHRI G. A. APPAN: In all my 59 years of
life ami in all my public life of ncarlv I")
years, only today have I come across a
Scheduled Caste who is not very clever. He
could not pass a small examination, the
AMIE, for ten years. I do not encourage stub
people I always say thai my people are the
cleverest; mv people are the best. You know it
is a fad thai Scheduled Casic people aie noi
normally bad. They arc clever. Bui the

officers—the crocodiles and the linns  want
to grab the crabs.
THE VICE CHAIRMAN (SHRI
AKBAR

ALIKHAN): I think vou must finish now.

SHRI G. A. APPAN: Mr. Vice-Chairman.
Sir, I have been asking to put an end to this.
This is lor the Home Ministry and the Social
Welfare Ministry. From the very time I came
here I have been making a ver\ simple request
to the Govern-meni. thai is, to create a cell in
every department, from the topmost to the
lowest, in all undertakings, to look into the
grievances of the Scheduled Castes and to
help in redressing them. Is it too much for me
to ask this? It has not been done.

In every sphere they should be honest.
Some universities have even third standard or
fourth standard people as members of their
senates. You know, sometime back one
Minister—he does not deserve to be a
Minister—said that since there is no reser-
vation in the universities there should be no
reservation in the Indian Council of
Educational Research and Training also.
There has been so much of injustice not only
in the Indian Council of Educational Research
and Training, but also in the Indian Council of
Agricultural Research. 1 In v have been
playing havoc against a M..A. against a Ph.D.
They want a better qualification than Ph.D.

I request the hon. Minister to please see that
no Government undertaking including
universities, the U.P.S.C. and institutions
receiving aid from the Government escape
from the provisions of reservation.
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[RAJYA SABHA]

g‘;hll G. A. Appan]

vou know, in the Madras State !
have been fhighting with the Govermment
from 1946. [ bave written to the U.PS.C.
and the various State Governments to hasc
Schiedufed Castes as chaivmen of the Public
Scrvice Commissions,

But in Madras only they have done i
No doubt some time hack they did it in
Andhra alss but why do ot other States
also follow this? Sir, a (me may come. A
wission is there for me, ¥ have a calling in
me. The injustice, exploitation and other
things are perpetrated  on the  Schednled
Castes. 1 do not Like o sacrifee my dile
as the late King of Americi has done,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF BS0CIAL WELIFARFE
{SHRI JACGANNATH RAO): Martin Luther
King,

SHRI G. A. APPAN: I 1 say late King.
that goes without saying. If we say Gandhi.
it is Indiva Gandhi o Mahauna Gandhi, i
is Jike that. Anvhow T have a wission, T hayv
a axlling in me. Herealicrnards 1 will e
only  reguesting the Prime Minister,  the
Home Minister and the  Social  Welfare
Minister to sec that st 2 stone ronains
untared fo fulfil the implications of the
constitutional  reservation and  the orders
that they themsclves hase passed in Lhis
respect.

Ondy one thing more Mr, Vice-Chairman,
I request that aduolt  cducation  showld e
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implemented. What docs tlic Preamble of the
Constitution say? They say thai education
shall be mack compulsory within ten years.
Twenty-threi years have passed: has it been
doner rherefon I say aduli education should be
implemented. From AB to B.A. from lhe very
beginning upto the bigliesi standard education
should be free and compulsory. When the
Delhi University and some other Universities
are allowing private candidates to appear for
tlie various Degree examinations, most of the
other universities do not do so. Why should
not there be a Central Univer-sii\ allowing
people to appeal privately foi all the
examinations as private candidates? That is
also a request I would like 10 make lure.

Finally, thank yon Mr. Vice-Chairman for
the lime MuI have given.

THE VICE-CHAIRMAN (SHRI AKBAR
Aid KHAN): Mr. Panda, you may befgm
now—onl\ a couple of ‘minutes
but von can continue tomorrow.

SHRI K. C. PANDA (Orissa): I
would
like to speak tomorrow.

THE VIQE -CHAIRMAN (SHRI AKBAR
All KUAN".: All right. The House stands
adjourned idl 11.00 V.M. tomorrow.

Ihe llou.r then adjourned at fifty-
eight minutes past four of lhe clock
hil eleven of the clock en Thursday,
the 12th November, 1970.



